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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
\l

PRINCIPAL BENCH, NEW DELHI

EA No. 40 of 2023 in OA No. 137/2022

In the matter of:

Pradeep Norula

... Petitioner
Versus
Haryana State Pollution Control Board and Others.
...Respondents
INDEX
Sr. Particulars. Date Pages
No.
1. | Reply of Sh. Dinkar, Inspector, Station 22.01.2024 1-2
House Officer Police Station DLF
Phase-3“ Gurugram on behalf of
Respondent No. 3 & 4
2 |Motor Vehicle Challans  Copy 3-4
(ANNEXURE-1) :
&

(Inspector Dinkar)

Station House Officer,
PS-DLF Ph Ill, Gurugram

Date:22.01.2024
Place:Gurugram




134

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCI
EA No. 40 of 2023 in OA No. 137/2022

In the matter of:
Pradeep Norula ... Petitioner
Versus
Haryana State Pollution Control Board and Others.
...Respondents

Reply on behalf of Respondent No. 3 and 4

1. That present reply is being filed through InspectorDinkar, S.H.O., PS:
DLF PH Ill, Gurugram who is impleaded as Respondent No.4. He is
authorized and competent to file the present reply on behalf of
Respondent No.3 also in his aforesaid official capacity.

2, That above subjectedExecution Application has been filed seeking
Execution of Order dated 29.04.2022.1t is most respectfully submitted
that answering respondent were not part of the proceeding of OA
No.137/2022. Neither any notice was issued to nor any directions was
issued for the answering respondents. Therefore, present execution

application is not maintainable and is liable to be dismissed against the

answering respondent.

3. That it is further submitted that issue raised in the present OA is.
compliance of Construction & Demolition Waste Management Rules,
2016 which is primarily under the domain of Municipal Corporation of
Gurugram (MCG). The MCG is taking steps for compliance of those
Rules and is filing its reply separately. If any assistance is required

from the answering respondents w.r.t. providing police force etc., same

is being provided to the MCG.

4. That when any vehicle is found in violation of Motor Vehicles Act, 1988
challan is being issued against them. Recently, two tractors which
were found in violation of provision of MV Act, 1988 at the area in
question, have been challaned on 19.01.2023. Since Challan amount
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has not been deposited, those vehicles have not been released. Copy
of Challans dated 19.01.2024 are attached herewith as ANNEXURE-1.

It is, therefore, respectfully prayed that in view of the

abovementioned submissions, the present application may kindly be

dismissed qua the answering respondent.

g

(Inspector Dinkar)
Station House Officer,
PS-DLF Ph I, Gurugram
Date:22.01.2024
Place:Gurugram










